IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0.A. No./394/93

T.A. No.
DATE OF DECISION September 21,1993
_Bijal Naja & Sava Chhagan Petitioner
Mr .Bs.BeCogia Advocate for the Petitioner(s)
Versus

Union of India & others Respondent

Mr .BaR.Kyada Advocate for the Respondent(s)
CORAM :

i A JUD IC IAL MEMBLR

The Hon’ble Mr. KeCeBHAIT : i
The Hon’ble Mr. MeR o KOLHATKAR s ADMINISTRAT IVE MEMBER

1. Whether Reporters of local papers may be allowed to see the Judgement § ¥
2. To be referred to the Reporter or not ¥

3. Whether their Lordships wish to see the fair copy of the Judgement § 7°

4. Whether it needs to be circulated to other Benches of the Tribunal ? 7¢




1. Bijal Naja,
Aged about 32 years,
Occs Service,
Add:Qtr.No.35-M/G,
Railway Colonay,
Wankaner,

2« Sava Chhagan,
Aged about 37 years,

Occsservice,

Add:Qtr.NO.43/E=A,

rRailway Colonay,

wankaner. «s sApplicants
Advocate ¢ Mr.B.B.Cogia
VEKSUS

l. Union of India,ewning & representing
Western Railway, through s
General Manager,
Western Railway,
Chur chgate,
Bombay e

2¢ Divisional Railway Manager,
Western Railway,
Kothi Compound,
Rajkote. .+ <Respondents

Advocate ¢ Mr.B.R.Kyada

ORAL _ORDER
DeAe/394/93

Deates21/9/1993

Per ¢ Hon'ble Shri R.C.Bhatt,

Judicial Member.,

Heard learned advocate in M.A,401/93
and also in 0.A.394/93., Mr.Gogia is present for the
applicants and Mr.Kyada is present for the respondents.
Learned advocate for the applicants does not press M,A.401
of 1993, hence, it is dismissed for want of prosecution and

is disposed of,

-3-

.




2. The applicants do not press this matter
further, but the ,learned advocate for the applicants submits
that the respondents may consider to continue these two
applicants in Loco Shed Carriage and Wagon Department
instexd of Diseal sShed, where they ¥ are at present posted.
Mr.Kyada,learned advocate for the respondents submits that
respondents will consider this request of the applicants.
The applicznts are allowed to make such request/represen=-
tation to thex respondents within a week. The respondents
to consider and decide this request/representation if
eceived from the applicants as per the rules and may
consider if they can be posted on the wacancies which may

arise in future. The respondents may also allow the appli-
N-

cants to remain on sick leave, if such request is amfe
made by them and if their sick leave is in balance. Tix
This 0.A. is therefore, disposed of with above directions.

No order as to costs.

(MoK ¢ KOLHATKAR) (R +C « BHATT)
Member (A) Member (J)
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Certified that no further action is required to be taken
and the case is ift for consignment to the Record Room (Decided) .
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